
PASSED By THE LEGISLATIVE COUKCIL O F  INDIA, 

(Receizsed the assent of the Governor General ofz the 9th .April 1855.) 

h 
Ax ACT to ecctelzd tlze pa*c;visions qp Act K X I  of 1855 in the Pres~dency  of 

Fo'rt Saint George to Fdi~zom not subject to the szqeri?zte/zcle7zcz of the 
Co ur Z of FVc~rds. 

T I T ~ ~ n ~ h s ,  by Section XX Regulation V. 1804 and Section HI1 Regu- 
lation X. 183 1 of the Madras Code, the Zillah Cou~.ts, 

Yreamble. 
subject to the confirmation of the Sudder Adawlut, are 

authorized and required to appokt guardians t o  the  ino or heirs of property 
of e-very description not subject t o  the jurisdiction of the Court of Wards, 
and by Clause 9 Section XXE of the former Regulation the guardians are 
requi.red to -provide for the ed.ucation of their Warcls in a manner suitable 
to their rank and condition; md.  whereas, by Act X X I  of 1855, better 
provision has been made for the education of Minors subject to the snperin- 
lendence of the Court of JNards, and it is expedient that the same powers which 
are thereby gl.ven to the Collectors and Court of Wards in respect of $he 
Minors under %heir superiaterrdence should be exercised by the Eillala 

- Courts, subject t o  the control of the Sudder At8,dawlut, in. respect of the 
Minors for whom they are required. to  appoint guardinis ; I t  is enacted-as 
fo%lows :--- 

I, The general superinteridence and con.trol of the ed-ilcation of every 
male' 34iaor, far whom a guardian has been or shall 

General superintend- 
-. ence and control of the be appoint.;.J by the Zillah Court, is hereby vested in the 

education of male Mi- .-r. , 
nor Wards vested in Judge of the 2~1ilah Court of the District' within whose 
Zillah Judges. jurisdiction such .~~linor's estate is situate ; or, if such 
Minor is possessed. of i~nmoveable t~roperty - witlain the jurisdiction of more 
t i a m  one Zillah Coart,, in the Judge  of such Court as tile Sudder Adawlat 
sfi,&l% direct,, 

IT. The 



ACT No. XIM OF 1858. 

PI. The Judge of the Zillah Court, subject to the control of tlze 
Powers of Zillah Sudder Adawlut, is hereby authorized to exercise it1 

Judges. ~espect  of such Minor and the guardian of such Minor 
all the powers and authorities which, by Sections 11, IIH, HP$ and V Act 
XXI of 1855, the Collector of Revenue or the Court of Wards is authorized 
to exercise in respect of Winors and guardians of Minors whose property 
is under the management of the Court of 1TTards. 

111. The sight to the custody of the person of every male &Iinor, for 
i 

' The right to the GUS- a h o h  a guardian is appointed by the Judge of the - '  

todv of the person of Zillah Court, is hereby vested in the person appointed 
a male Minor vested in  
gnardiau appointed by by the Judge of the Zillah Court, with the confirmation 
the  Zillah J u d s e  with 
the confi,,alation of of the Court of Su~lder Adawlut, either originally or 
Sadder Court. upon there moval of a former guardian, to be the guard- 
ian of such Minor. 

EV. All orders and proceedings of a Judge of a Zillah Court under the 
provisions of this Act shdl  be subject to the revision of 

Apl~eal From the or- 
ders of a. Zillah Judge the Court of Budder Adawlut, and every person aggrieved 
to lie to Sudder Court. by any such order or proceeding may prefer an appeal 

therefrom to the Court of Sudder Ada,wlut. 


